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"IN THE CENTRAL ADMINTSTRATIVE TRIBUNAT, EYDERARAT BRNGH AT HYSBRABAD -
0.A.NO. élﬂ /93

Date of Order: 6/7-93
Between: :
*

1. Divisional Failway Menager, (L3)
Soutn Central Rallway, secunderabad,

2, Permonont Moy InoTocior (con)
5.C.Rly, Secunderabad..

3. Chiefi Signal Inspector, :

Signal & pelecommunication Department,
S.C,Rly, secunderabad. ’

.e Applicants.
: and
1. R-quvlur '
2 Presiding Officer, Labour Court,
Narayanaguda, AP, Hyderabad.

.s Respondents.
Fer the hkpplicantsl Mr.M.i.Devraj, SC for Rlys.
For the Respondentssi .a

CORAMS ‘ '
THE HON'BLE MR,JUSTICE V.NEELADRL RAO & VICE CHAIRMAN

_ AND
THE HOW'BLE MR.P T TIRUVENGADAN # MEMBEY ( ADMIT)

The Tribunal made the following Order:—
Admit. The operation of the order dated 11—3—92
in C.M.P.No. cﬁf@ /83 is suspended until further orders.
Issue notice to the Lkespondent s.

post the case »n €.9.93.

To : . :

1. The bDivisional Railway lanager (B.G) B.C.RLy, Secunderabad,
5. The Permarent Way Inspector (Con) S.C.Rly. Secuncerabad.

3. The Chief Signal Inspector, Signal & Telecomunication

‘ Department, &.C.Ely, Secunderabad. .

4. The Presiding Of ficer, Labour Court, Narayanaguda, Hv derabad.
5. One copy to tir .N.R.Devraj, SC for Rlys. CAr, Hyd.

6, One copy to Mr. . : :

7. One spare COPY.
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TYPELD BY COMPARED EY

CHECKED EY " AFPROVED BY

Ti7 THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BEWNCH AT HYDERABAD

THE HON'BLE MR,JUSTICE V.NEELADRI RAC
VICE CHEIRMAN
AND

THE HON'BLE MKL2.B.GORTY : MEMBER(AD)

THE HON'BLE MR,T.CHANDRASEKHAR REDLY

MEMBER(J)

IND )
-
HE HON'BLE MR.P.T.TIRUVENGADEM :M(A)

Dated : lo -7 -1993

ORDER/ JHEGMENTT

-

MaeZie /RuZie” C.A. NO,

0.A.No. E,)—C\ ‘Q'S'

T.A.No, (W.pe )

Acmltted and lnterlm dlrectlons
1ssuea *
I S

Allowkd

Dispoped of with directions
issed

ssed as withdrawn
issed for default,
Re jecteds Ordered

No order as Lo Ccosts.
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